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Licences and Letters of Intent issued 
fOf roduction to orein Indiana Co

anies

1072. SHRI K. RADHANI  Will
the Minister of ETROLEUM, CHE
MICALS  AND  ERTILI ERS  be 
leased to state

(a) hether a lare  nu ber  of 
licences and letters of intent ere 
issued for the roduction to certain 
co anies both forein o ned and in 
the Indian rivate sector and

(b) the details reardin the na es 
of such co anies the dates of Hsue 
of licences or letters of intent, the 
na es of the drus, the roduction of 
hich  as  intended,  the  caacity 
' anctioned

THE MINISTER O ETROLEUM, 
CHEMICALS  AND  ERTILI ERS 
(SHRI  H.  N  BAHU UNA) (a) 
Only  (four) Letters of Intent have 
been issued to lorein dru cotv ies 
durin the year 197-79. No Industrial 
Licence ha*  been issued  to any 
forein dru  co any  durin  th s 
eriod.

In the Indian rivate Sector,   
Letters of Intent and  9 Industrial 
Licences have been issued durin the 
year 197-79.

(b)  The reuisite details are indi
cated in the State ent laid on the 
Table of the House.  (laced in Lib
rary. See No. LT- 79.

Reco endations ade at the Con
ference of Chief Justices on ay 
Scales for Subordinate Judiciary

107 .  SHRI   DHIRENDRANATH 
BASU  Will the Minister of LAW,
JUSTICE AND COM AN A AIRS 
be leased to state

(a) hether it is a fact that con
ference of the Chief Justices in the 
year 197 had reco ended certain 
ay scales for subordinate judiciary

(b) if so, hether overn ent has 
any objection In i le entin the 
sa e and

(c)  if not, the roressstes taken 
so far in this reard

THE MINISTER O LAW, JUSTICE 
AND COM AN  A AIRS  (SHRI 
SHANTI BHUSHAN) (a) es, Sir. 
The Chief Justices* Conference 197 
reco ended the folloin scales of 
ay for the State Judicial Service —

(i) Munsifs   .  Rs. 70—1200

(ti) Sub Jiide   .  Rs. 100—1500

( ) Hiher Judicial  Rs. 100—2250, vtilh 
Scrvict*   20 Selrction (*iadc

osts to Rs. 2500— 
2750 of  the  tota 
nu'x'r of Distric 
Judes.

(h)  and (c). The ay scales of the 
Judicial Service in different States are 
laid do n  by  the resective State 
overn ents keein  vie, inter- 
cilia, the salary structures  in  other 
sheres of adinistration. The reco
endations  of  Chief Justices Con
ference 197 ere for arded to the 
States by the overn ent of India, for 
necessary action.

In so far as the Judicial Services in 
the Union Territories of Delhi and oa, 
Da an and Diu are concerned the 
(existin scales of ay ere fixed by 
the overn ent of India on the basis 
ol the reco endations of the Third 
ay Co ission  after  takin into 
account all relevant factors includin 
the scales  of ay  fixed for other 
services.  Disturbance of the existin 
balance bet een the judicial and other 
services ould have reercussions on 
the ay structure of the other cadres 
in the Union Territories as also of 
different cadres in the rest of the 
country. Accordinly it is considered 
that it  ould  not   ossible to 
unilaterally exaine any increase in 
the scales of ay of the officers belon
in to the Judicial Services of the 
Union Territories in isolation fro 
other services.




